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| TEM NO. 22 COURT NO. 12 SECTION 111
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
ClVIL APPEAL D.NQ(s). 7867 OF 2014

M S. VIP | NDUSTRI ES LTD. Appel I ant (s)
VERSUS
COVMNR. OF CENTRAL EXCI SE, NASHI K Respondent ( s)

(Wth appl n(s) for condonation of delay in filing appeal and office
report)

Dat e: 15/04/2014 This Petition was called on for hearing today.

CORAM : HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI
HON BLE MR, JUSTI CE MADAN B. LOKUR

For Petitioner(s) M. Al ok Yadav, Adv.
M. Prashanth S.S., Adv.
M . M P. Devanat h, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

The appeal is allowed to be w thdrawn and di sposed of as such
in ternms of the signed order

[ GQul shan Kumar Arora] [ ndu Pokhriyal]
Court Master Court Master

(Signed order is placed on the file)
IN THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL OF 2014 (D. NO. 7867)
Ms. VIP Industries Ltd. ... Appel |l ant
ver sus
Conmi ssi oner of Central Excise, Nashik ... Respondent
ORDER
1. Del ay condoned.
2. We have heard | earned counsel for the appellant.

counsel stated that though the order of the Customs, Excise and

Lear ned



Service Tax Appel | ate Tri bunal ( CESTAT) is in favour of t he
appel I ant, the CESTAT has not set aside the denand. He states that
he may be permitted to withdraw the appeal and approach CESTAT with

an appropriate application for consequential relief.

3. The appeals are allowed to be withdrawn and are di sposed of
as such with liberty as prayed for. We nake it clear that we have

not expressed any opinion on the nerits of the case.

........................ ,J.
(Ranj ana Prakash Desai)
........................ ,J.
(Madan B. Lokur)
New Del hi ;
April 15, 2014.
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Court Master Court Master



(Signed order is placed on the file)



